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RESOLUTION RE: PRIVATISATION OF CPUs....contd.

Title: Further discussion on the resolution urging the Government to review its policy of privatising Central Public
Sector Undertakings in the country, especially the Cochin Shipyards Limited, Fertilisers and Chemcials Travancore

Limited and Hindustan Newsprint Limited in Kerala moved by Shri Suresh Kurup on 14t August, 2003. (Discussion
not concluded and debate adjourned to the first day allotted to the Private Members™ Resolutions in the next
session)

Now, the House will take up ltem No. 23. Shri Suresh Kurup was on his legs. He can continue his speech.
...(Interruptions)

SHRI RAMESH CHENNITHALA (MAVELIKARA): There is no Minister for Disinvestment present in the House.
...(Interruptions)

SHRI SURESH KURUP (KOTTAYAM): Who is there? There is no Minister. Where is the Minister? ...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SU THIRUNAVUKKARASAR): The hon. Union Minister has gone abroad. He is in Geneva to attend an
international conference. He has already written to the hon. Speaker. ...(Interruptions)

MR. DEPUTY-SPEAKER: Yes, he has written.
...(Interruptions)
SHRI SURESH KURUP : Is the Minister capable of replying to my queries? ...(Interruptions)
MR. DEPUTY-SPEAKER: Yes he is capable of.
...(Interruptions)
SHRI SURESH KURUP : Is there any Deputy Minister for Disinvestment? ...(Interruptions)

MR. DEPUTY-SPEAKER: There is no Deputy Minister here. It is only a two-tier system here. It is only the Minister
of State and not the Deputy Minister.

...(Interruptions)

SHRI RAMESH CHENNITHALA : Shri Thirunavukkarasar is an able Minister, but he is not dealing with the Ministry
of Disinvestment. That is the question. ...(Interruptions)

MR. DEPUTY-SPEAKER: The question is, since he has been already authorised,

how do you under-estimate his performance before he gives a reply?
...(Interruptions)

SHRI SURESH KURUP : | have nothing against the hon. Minister. But, as we all know, there is no Minister of State
in the Ministry of Disinvestment. So, | do not think the queries raised by us can be answered by the hon. Minister.
...(Interruptions) | am not saying anything personal against him. ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Suresh Kurup, you are a very senior Member. So, do not pass any aspersion to his
performance here. This is not fair on your part.

...(Interruptions)

SHRI SURESH KURUP : | have nothing against him. | am not raising any allegation against the concerned Minister
who is here to reply to our queries. ...(Interruptions)

MR. DEPUTY-SPEAKER: The concerned Minister has written to the hon. Speaker. Hon. Speaker has said, "yes'.



The Minister whom he has authorised can act on his behalf.
...(Interruptions)

SHRI SURESH KURUP : Even the Cabinet Minister, Shri Arun Shourie, is not capable of replying to the queries
raised here. | do not know whether he can reply to our queries. It is an important matter. &€, (Interruptions)

DR. VIJAY KUMAR MALHOTRA (SOUTH DELHI): It will be decided by the Government. How can he decide about
the capability of the Minister? ...(Interruptions)

SHRI SURESH KURUP : | said, | have nothing against the Minister. It is nothing personal or anything like that.
...(Interruptions)

Is there any State Minister in the Ministry of Disinvestment? ...(Interruptions)
SHRI RAMESH CHENNITHALA : But he is not dealing with the Ministry of Disinvestment. ...(Interruptions)

MR. DEPUTY-SPEAKER: It does not matter. He can deal with it now. He has already been authorised. Do you
think without preparation he will come here? He has already prepared. He is very much here.

...(Interruptions)
MR. DEPUTY SPEAKER: Shri Suresh Kurup, you were on your legs. You can continue your speech, if you want.
...(Interruptions)

SHRI SURESH KURUP : Sir, he is nowhere connected with the Ministry of Disinvestment. This is a very sorry state
of affairs. &€, (Interruptions)

SHRI SU THIRUNAVUKKARASAR: Shri Suresh Kurup, please take your seat. It is correct that there is no Minister
of State in the Ministry of Disinvestment and it is only the Cabinet Minister who is in-charge. Shri Aurn Shourie is
our Cabinet Minister. He has gone abroad for attending an international conference in Geneva. Since this matter
has been partly heard, you have listed this matter today. If the hon. Minister is satisfied with me, we can go on with
his argument. | am ready to respond to him. ...(Interruptions) | am ready to answer him. ...(/nterruptions)

SHRI SURESH KURUP : Will he give an assurance that HNL will not be privatised? ...(Interruptions)

DR. VIJAY KUMAR MALHOTRA : How can he? Even Shri Arun Shourie cannot give an assurance like that.
...(Interruptions)

MR. DEPUTY-SPEAKER: That is a decision to be taken by the Cabinet or the Government. If a decision has
already been taken by the Government he will say yes; otherwise he will say no.

...(Interruptions)

SHRI SURESH KURUP : | have great respect for my hon. friend, but he is not dealing with Disinvestment. He is
nowhere connected with it. ...(Interruptions)

MR. DEPUTY-SPEAKER: He has already been authorised by the hon. Minister and the hon. Speaker has accepted
it.

...(Interruptions)
SHRI SURESH KURUP : Sir, if you are satisfied, then it is all right. ...(Interruptions)

SHRI SU THIRUNAVUKKARASAR: Since it was partly heard in the last Session, as per the schedule it has been
listed in today's business. [f it is not listed today, then it will not come in this Session and it will come only in the next
Session. On next Friday, Private Memebrs' Bills will be taken up and there is no Session on subsequent Friday.
Hence, this Resolution will only come in the next Session.

Sir, since it is listed here for today, | have also come prepared to respond to the debate. ...(Interruptions)
SHRI SURESH KURUP : Please do not take it in a personal way. | have great respect for you.
SHRI SU THIRUNAVUKKARASAR: Sir, | want to make a suggestion. ...(Interruptions)

MR. DEPUTY-SPEAKER : The House is becoming really impatient. Nobody is prepared to hear anybody. It is
unfortunate.



SHRI SURESH KURUP : Sir, just now we have witnessed that the hon. Prime Minister has authorised another
Minister to reply and no one was satisfied. ...(Interruptions) No other Minister in this Cabinet knows as to what is
going on in this Ministry of Disinvestment. Does anybody know? Nobody knows. ...(Interruptions)

MR. DEPUTY-SPEAKER : Shri Suresh Kurup, please take your seat. Please hear the hon. Minister.

SHRI SURESH KURUP : Nobody knows about it. The Minister is considering it as his private fiefdom.
...(Interruptions)

MR. DEPUTY-SPEAKER : Shri Suresh Kurup, | will allow you to speak. Let the hon. Minister complete his point.

SHRI SU THIRUNAVUKKARASAR: Sir, what | am suggesting is that if the hon. Member wants to hear the reply
from the Union Minister who is in charge of the Ministry of Disinvestment, then it can be taken up on some other
day when he is available here. ...(Interruptions)

SHRI SURESH KURUP : No, it is my right to move this now. ...(Interruptions)

SHRI SU THIRUNAVUKKARASAR: Sir, | will give another option. The hon. Member can go ahead with his
argument. ...(Interruptions)

SHRI SURESH KURUP : You are not supposed to tamper with the right of a Member. ...(Interruptions)

SHRI SU THIRUNAVUKKARASAR: He can go ahead with the argument and the reply can be given by the hon.
Minister when he comes back. ...(Interruptions)

SHRI RAMESH CHENNITHALA : Sir, you start the discussion.
MR. DEPUTY-SPEAKER : He is not prepared to speak.
SHRI SURESH KURUP : Sir, | am prepared to speak. ...(Interruptions)
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SHRI SURESH KURUP : Sir, | would like to repeat that | have nothing against the hon. Minister of State replying or
Shri Arun Shourie authorising him for replying to this debate. But, Sir, as everybody in this House knows, even the
Cabinet Ministers do not know what is happening in the Disinvestment Ministry. Shri Ram Naik was totally unaware
of what was happening in the oil ministry and only when the Supreme Court intervened, the Government could be
stopped in its venture.

We have witnessed just now that the hon. Prime Minister has authorised another important Minister to reply; but no
one was satisfied. You ask any Cabinet Minister as to what is going on in the Ministry of Disinvestment. They may
not be able to reply. That is why | am raising this point here. Anyway, | will continue now. ...(Interruptions)

SHRI SU THIRUNAVUKKARASAR: Please give me one minute. Sir, | have given some alternative suggestions to
him. ...(Interruptions) Let me complete.
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SHRI SU THIRUNAVUKKARASAR: That is the suggestion that | am telling you. | have already spoken to the hon.
Speaker also. If the hon. Member is interested he can carry on with his argument and | am ready to respond.

SHRI SURESH KURUP : | am very much interested.

SHRI SU THIRUNAVUKKARASAR: Otherwise, he can continue and the reply can be by the concerned Minister
after his arrival, if the hon. Member is interested to listen to him. This is the second time that this is partly heard. It
can be heard in the next Session also. As per rules, there is no bar.



16.00 hrs.

SHRI RAMESH CHENNITHALA : Sir, a decision can be taken in this regard. Let him start his speech so that others
may also take part in it.

MR. DEPUTY-SPEAKER: Shri Ramesh, who is preventing him?
SHRI SU THIRUNAVUKKARASAR: If he is ready to listen to me, | am ready to answer.
MR. DEPUTY-SPEAKER: Shri Thirunavukkarasar, please take your seat. Let Shri Kurup continue.

SHRI SURESH KURUP : Sir, last week, the representatives of the Hindustan Newsprint Limited and we, Members
of Parliament, met the Industries Minister and he said that he was totally helpless and was not aware whether it
would be privatised or not. That is why, | am saying that it is such an important discussion which we are raising. |
think, the Disinvestment Minister should answer the queries raised by the Members.

Sir, as you are well aware, many times this issue of privatisation is raised in this House and discussed threadbare,
but to none of the queries raised in this House by the Members from this side and that side the Minister was
capable of replying. Privatisation has become the centrepiece of BJP's economic policy. So, they are bent upon
privatising, disinvesting every public sector enterprises. When the major oil companies, HPCL and BPCL, were
about to be privatised, it was pointed out inside this House repeatedly that since it was nationalised by an Act of
Parliament, the Government should come before this House for privatising these enterprises, but they were not
ready to listen. When the Supreme Court intervened and said that Government should come before this House, Sir,
you know what the Minister said. He said 'it is a great setback.' In this democratic set up, a Cabinet Minister says
that coming before Parliament and seeking the sanction of this august House is a great setback. How can he say
that? So, whether it was criticisminside the House, criticism by the Supreme Court or struggle by the masses
outside the House, nothing has prevented this Government from going ahead with privatisation. They have
answered, but they are not capable of answering any of the queries raised by the Members.

16.03 hrs. (Dr. Laxminarayan Pandeya in the Chair)

They do not say why profit-making undertakings are being privatised. They do not say clearly what they are going
to do with the money they will fetch. To them, nothing is a strategic industry and everything is in the non-strategic
sector. Whatever be the industry, whatever be the importance of the industry, they are bent upon privatising it. Sir,
they say that privatisation is panacea for all ills of our economy.

Take for example, Hindustan Newsprint Limited. Sir, as you know, there are very few Central public sector
undertakings in Kerala and this is the only Central public sector undertaking in my constituency. Right from the
beginning, this establishment is making profits. This is the only newsprint factory in India which could export its
newsprint outside the country. No other newsprint factory was capable of doing it. Now, Sir, a new de-inking plant
has started there. The hon. Speaker, while he was Industries Minister, came all the way to Kerala, all the way to the
factory and inaugurated a de-inking plant so that newspapers can again be converted into pulp and used as raw
material for the factory and it can face the situation when raw material crunch occurs.

So, more than one thousand workers are there who are working as contract workers. Nearabout 10,000 people are
living there who are connected with the allied establishments.

Sir, the Government of Kerala had taken great pains to establish this factory in Kerala. Nearly 687 acres of land
was acquired for it, and the Government of Kerala paid the money. Close to 3,800 hectares of forest land was given
to this factory for the production of its raw material. Whenever there was a problem in this factory, the Kerala
Government used to intervene.

| remember in 1987 -- | was a Member of this House -- there was a serious problem regarding raw material, and the
factory was asking for additional land. | was the person representing that constituency. Hence, | accompanied the
then General Manager and the Trade Union representatives to meet the then Chief Minister of Kerala Shri E. K.
Nayanar. Let me tell you that he did not hesitate even for one moment to allocate additional land for the factory, and
the Kerala Government did this only because this was a Public Sector Undertaking. Do you know what was the
undertaking given by the Government of Kerala when a case came in the Kerala High Court regarding allocation of
forest land to this factory? The Government of Kerala said that they are giving this land to the Hindustan Newsprint
Limited only because this is a Public Sector Undertaking.

Sir, my question is this. How can they privatise this factory without consulting the Government of Kerala, and
without getting the sanction of the Government of Kerala? What is the guarantee that after this factory is privatised
the forest land will be given to the private concern? The Government of Kerala consented to give this land only
because this was a major Central Public Sector Undertaking. They wanted that this concern should come into



Kerala. And without taking all these things into consideration they are going to disinvest 74 per cent of the
Hindustan Newsprint Limited.

There is a great struggle going on in Kerala. The workers were on strike and those bidders who came to the factory
could not enter the factory. There is going to be a 'hartal' in the district. A big resistance would be there against this
privatisation if the Government does not take note of these things.

Sir, no private party can enter the factory, own this factory, and run this factory. | am quite sure about it. What will
happen to the workers? What will be the fate of reservation in the factory? The Government is not answering any of
these questions. They are going ahead with privatisation, and they have decided that Hindustan Newsprint Limited
should be privatised. In fact, | had raised this discussion to make this House aware about the great struggle that is
going on in my district against the privatisation of this factory.

Sir, you may be aware of the issue concerning FACT. It is one of the major Central Public Sector Undertakings in
Kerala. It was a Private Sector Undertaking established in 1946. Later it was nationalised by the Government. Now,
the Government has decided, as usual, that FACT should be privatised. Sir, repeatedly the Trade Union
Representatives, the then Chief Minister and now the Cooperative Minister along with Members of Parliament from
Kerala came to Delhi and met the hon. Prime Minister, the Disinvestment Minister, etc. The Government of Kerala is
ready to take over the factory in the Cooperative Sector, and keep it in the Cooperative Sector.

However, the Disinvestment Minister is not ready to give a satisfactory reply. There are more than 5,000 workers in
FACT, and this factory owns 2,500 acres of land in the suburb of the Cochin city. It has got its network all over
India. This factory played a leading role in supplying fertilisers to the farmers of our country, which helped our
Green Revolution. The High Court of Kerala, through an order, directed the management to start an Ammonia Plant
and this made the factory to go into losses. Now, the Unions and also the management have given specific
proposals to the Central Government. We all met the Prime Minister twice, and the Disinvestment Minister several
times, but neither the Prime Minister nor the Disinvestment Minister is ready to hear any of these proposals. It is the
collective concern of the people of Kerala and it is the concern of the Government of Kerala that FACT should not
be privatised; FACT should not go into private hands.

Another thing that | have mentioned in the Resolution is about the Cochin Shipyard. There is a history behind the
establishment of this Shipyard in Kerala. In 1965, when the Central Government tried to shift the location of the
Shipyard from Kerala, there was a big agitation. At that time, Comrade Gopalan was the Leader of the Opposition.
Under his leadership, all the political parties united and there was a big agitation for establishing this Shipyard in
Kerala. Then only, the Central Government relented and the Shipyard was established there. Right from the
beginning, it is running on profits and it is still running on profits. This is a prestigious undertaking in Kerala. They
are thinking of privatising it.

There are only a handful of Central Public Sector Enterprises in Kerala. Out of them, the three major concerns are
the FACT, Hindustan Newsprint Limited and the Cochin Shipyard. | would like to say that the people of Kerala
would not allow this Government to privatise these concerns, which are a part of Kerala. These concerns were built
up with the money that the people of Kerala have paid. The Kerala Government has contributed tremendously for
the establishment of these factories and for the running of these factories. Whenever there was a crisis, the
Government of Kerala intervened. Regarding Hindustan Newsprint Limited, the Chief Minister has represented to
the Government of India that it should not be privatised.

My point is that they are not consulting the Government of Kerala; they are not seeking the opinion of the
Government of Kerala, in spite of the great contribution that the State Government has made for the establishment
and running of these factories. If they are not ready to listen to the public opinion and the opinion of the Kerala
Government, there will be a great resistance and it will be difficult for any private party to come to Kerala, and to
own and run these factories. This is all that | want to say.

MR. CHAIRMAN : | now call Shri Ramesh Chennithala.

SHRI ADHIR CHOWDHARY (BERHAMPORE, WEST BENGAL): Mr. Chairman, Sir, it is a very serious issue which
is being discussed here, but there is no competent authority, | presume, to respond to the discussion. It is a very
sensitive issue.

MR. CHAIRMAN: | have already called the name of Shri Ramesh Chennithala, please sit down.

SHRI ADHIR CHOWDHARY : Sir, it is a very serious subject, but neither the Members nor the Ministers are here.
What is the use of raising the issue here?



SHRI RAMESH CHENNITHALA : We have already raised that issue.

PROF. AK. PREMAJAM (BADAGARA): We want to take part in the discussion.

MR. CHAIRMAN: It is a very serious issue concerning the State of Kerala.

SHRI ADHIR CHOWDHARY : The whole thing has been diluted because of the negligence of the Government.

SHRI RAMESH CHENNITHALA : Mr. Chairman, Sir, | rise to support the Resolution moved by my hon. Colleague
Shri Suresh Kurup. This is a very serious issue which has created a consensus among the different political parties
and groups in the State of Kerala.

The Disinvestment Minister, Shri Arun Shourie is not here in the House today. | hope our learned friend and
colleague Shri Thirunavukkarasar, who has proved himself to be an able administrator in the State of Tamil Nadu,
will convey to the Minister the feelings of the Members of this august House in general and the Members from
Kerala in particular because this is a very serious and important matter.

The issue of disinvestment has been discussed by this august House more than 14-15 times. Every time the
Members of Parliament have raised very important issues and queries before this Government. Unfortunately, the
Disinvestment Minister and the Government could not satisfy the Members who participated in the discussions.

India after Independence, moved to a planned economy. Public sector undertakings were considered to be the
backbone of our economy. Pandit Jawaharlal Nehru, the first Prime Minister of India, called them the temples of
modern India. The order of the day now is selling out the PSUs and winding them up. Without any direction or
without any kind of thinking, these public sector undertakings were closed down indiscriminately. Because of this,
the industrial development has been affected very seriously.

We are not aware as to how this Government is selecting the various public sector undertakings for the purpose of
disinvestment. What is the criterion that the Government is following for selecting these public sector undertakings?
| am sorry to say that the Government of India has no clear-cut policy on disinvestment. There is no transparency in
the process of disinvestment. Nobody knows what the Government is going to do with the money that is collected
through the process of disinvestment.

Earlier, when Dr. Manmohan Singh was the Finance Minister, he clearly spelt out the aims and objectives of the
process of disinvestment. The amount which was collected through disinvestment process was meant to be used
for the weaker sections of the society. It was meant to be used for the social upliftment programmes and social
welfare activities. | am sorry to say that this Government and the Minister of Disinvestment Shri Arun Shourie have
not been able to spell out clearly as to how the amount collected through the process of disinvestment be spent.

If the Government is using this money only to make good the budgetary deficit, it is not going to help the millions
and millions of the people who are suffering. | would like to know from the hon. Minister as to whether the money
which is collected through the process of disinvestment is going to be used for the social welfare activities which
are very much needed in this country.

There is no policy perspective in this sector. The net worth of central public sector undertakings was Rs.60,300
crore in 1991-92. It went up to Rs.1,61,000 crore in 1999-2000. The net worth that was four per cent in 1991-92,
reached ten per cent in 1995-96, and 9 per cent in 1999-2000.

Sir, the public sector employees constitute 70 per cent of the organised sector employment, out of which around
half are Government employees, which account for around a quarter of the GDP.The Central PSUs are only a part
of this.

In 2000-01, 31 per cent of the gross investment was done by the pubic sector. If you look into the whole aspect of
disinvestment, disinvestment worth Rs. 30,000 crore was already done, around two-thirds was done by selling
shares to the Mutual Funds. Unfortunately, there is no transparency in the whole process. There is no policy
perspective in this regard. A lot of complaints are coming up. A lot of criticism was there not only from our side but
also from some of the supporting parties of the National Democratic Alliance. They were also airing their differences
regarding the policy perspective of this sector.

Sir, even if we succeed in doing disinvestment worth Rs. 10,000 crore every year, it will take more than 10 years to
make any major impact in this sector. However, out of so many related issues, there was a discussion about two
units in hand. There is no clear-cut policy, there is no perspective in this. The process is going very slow. As a
result of this, there is a total confusion seen in this whole process.

So, Sir, there must be a roadmap. The Tenth Plan document does not throw any light on this critical issue.



Regarding transparency, | was mentioning that there were a lot of complaints and criticisms even from the ruling
party Members. The Disinvestment Minister himself publicly announced that a political party in the NDA had tried to
intervene in the process of disinvestment of a Mumbai-based hotel. We have already witnessed noisy scenes in this
august House on this issue. This is not the only isolated case. There are so many other similar cases which
attracted criticisms from various quarters not only in this House but also from outside.

So, the whole process of disinvestment should be reviewed. A White Paper should be brought before this House in
this regard. This House has to be taken into confidence.

My learned friend, Shri Suresh Kurup very rightly pointed out about the judgement of the Supreme Court on
disinvestment of oil companies. It is a major set back to this Government. This judgement of the Supreme Court has
opened a new chapter. Definitely, this Government has not taken the House into confidence. And, that is why it is
inviting criticisms from various quarters. The Supreme Court has intervened and stayed the whole process. The
judgement about disinvetment of BPCL and HPCL should open the eyes of the Government. The Government
should ponder over the whole issue. The Government should take stock of the situation. The Government should
prepare a roadmap. The Government should take this House into confidence. Unfortunately, even after the
judgement of the Supreme Court, the Government has not opened its eyes. They are not opening their ears and
they are not trying to understand the gravity of the situation.

Sir, these three public sector undertakings — the Cochin Shipyard Limited, the Fertilisers and Chemicals
Travancore Limited and the Hindustan Newsprint Limited -- are considered to be the prestigious public sector
undertakings in my State of Kerala. These three were selected for disinvestment. Shri Suresh Kurup rightly pointed
out about the Hindustan Newsprint Limited. Three times | represented the same Constituency which Shri Suresh
Kurup is representing now -- Kottayam. This Hindustan Newsprint Limited is one of the best units of the Hindustan
Paper Corporation. The Hindsutan Paper Corporation has so many units. One is NEPA in your State, Mr.
Chairman, Sir. It was once upon a time one of the prestigious public sector undertakings. It is standstill now; it is
closed down. Another is Nogaon, in Assam, which has been closed down earlier but now earning profit. Another is
in Mysore, which is also closed down. The only unit of HPC which is functioning efffectively is HNL, which is a
profit-making public sector undertaking.

The Kerala Government has helped this public sector unit; there was an acute shortage of raw material. The Kerala
Government has stepped in; they helped HNL. They had provided enough raw materials for the smooth functioning
of this mill. Thousands of employees are working in this public sector unit. Every section of the employees are now

coming together to rescue this unit.

Earlier also, there was a problem because of piling up of newsprint in this factory. It was because of the
indiscriminate import made by the Central Government that this unit suffered; there was a total set back. With all
these odds, with the help of the workers and with the help of the State Government, HNL survived and now, the
Government is coming forward with disinvestment proposal. It is unfortunate.

All other units are closed down or are defunct and only this unit of HPC is working. | do not understand the logic
behind privatising or selling out this unit which is viable, which is profit-making and which is running smoothly. No
other unit is earmarked for disinvestment. Why the government is doing it in the case of Nepanagar unit? Why is the
Government not doing it in the case of Nogaon Paper Mills? Why the Government is not doing it in the case of
Mysore Paper Mills? It is because there would not be any takers for them; they are all defunct; they are closed
down.

The only unit which is functioning and which is properly making profit is considered and selected for disinvestment. |
would totally agree if the whole HPC is going to be dismantled, which would include all the units of Nepanagar,
Nogaon, Mysore and Kerala. Unfortunately, all other units were left out; and only HNL was selected for
disinvestment. This is unjust. Due to this, all the trade unions and the State Government of Kerala are coming
forward and representing before the Prime Minister and the Minister of Disinvestment, to spare this unit which is a
profit-making one.

Secondly, FACT is a gigantic industrial unit which is situated in the heart of Kerala. Shri Kurup has mentioned about
this. This organisation is giving employment to more than 5,000 people. This is one of the ancient organisations
which is in our State. The Kerala Government supported this organisation. They had given enough land; they had
given all support to this organisation, and it was making profits.

As was rightly pointed out, because of the Ammonia Plant, this unit became loss-making. There was no effort from
the Government. This is the most important point that | wanted to stress here. There was no attempt from the
Central Government to give enough support to this organisation so that it could make profit. There was no package
which was given by the Government to make this organisation profitable.



Shri Kurup has rightly made this point regarding HNL. There was a proposal for de-inking unit. If a de-inking unit
was started in HNL, it would have become more and more profitable because it would have used the raw materials
and there would have been no need to import raw materials or to find it out from other sources. De-inking unit was a
viable project and it was not accepted by the Government. FACT was not supported by the Government. | would
charge that intentionally the Central Government is making this institution sick. The Government, the banks and
other financial institutions are not stepping forward to help this institution. Without any financial support how can
this institution survive? Systematically and scientifically the Ministry of Heavy Industry is making this organisation
sick. The appointment of Managing Directors of FACT and such other organisations will take months and months
so that the organisation is collapsed, becomes sick and the Government can sell it off. This is what is really
happening.

Workers' Cooperatives are coming up. | will give you an example. In China, Workers' Cooperatives are coming
forward and taking over such undertakings, factories and other small units and are converting them into profit-
making units. Why can the Government of India not follow this pattern? When the Workers' Cooperatives are
coming forward to take them up, why is the Government of India not accepting it? Take the case of FACT. The
State Government of Kerala, the Chief Minister and the union leaders came together to form a cooperative and
requested that it should be handed over to them but the Central Government did not agree to it. The irony of the
situation is, the Central Government is saying that this cooperative will be considered only as one among the
bidders. What does it mean? It means that the Workers' Cooperative Society, supported by the State Government
of Kerala will be considered only as one of the private parties coming for the bidding. This is very unfortunate. No
responsible Government can take such a stand. No responsible Minister can take such a stand. The workers'
cooperative society, private bidder, multinational or a corporate are at different footings. Unfortunately, the whole
issue is, the Central Government's attitude towards the workers' cooperative society. If the Central Government
does not change its stand towards the workers' cooperative society, then FACT and such other big public sector
undertakings will be in the hands of the corporates and multinationals.

Finally, | would say something about the shipyard. People of Kerala are emotionally attached to Cochin Shipyard. |
remember the former Prime Minister Shrimati Indira Gandhi coming to Cochin and launching the first ship
constructed in the Cochin Shipyard. People of Kerala are emotionally attached to it. All the political parties have
tried their level best to start a new shipyard in the State of Kerala. How can a shipyard become profitable if no order
is placed with it? How many orders were placed with Cochin Shipyard? No order was placed with it. The main
purpose of a shipyard is to make ship but if the Government of India is not placing any order with it, how can it
become profitable? | would say that systematically and scientifically these organisations are being made sick. The
Disinvestment Ministry with prior calculations is selling out these institutions which are being run with the public
money or the taxpayers' money. This is unjust.

The State of Kerala should be viewed separately because it has no public investment in any of the sectors. We are
backward industrially and economically. We are only a consumer State. Our State has only three or four public
sector undertakings. If these public sector units are disinvested, it will affect our economic and industrial
development negatively.

Therefore, | support the Resolution and | think the Government would take this aspect into consideration and would
shelve this proposal for disinvestment.

PROF. A.K. PREMAJAM (BADAGARA): Hon. Chairman, Sir, | thank you for giving me this opportunity. | fully support
the Resolution moved by Shri Suresh Kurup.

As far as disinvestment policy of this Government is concerned, | must, at the outset, say that it has no direction.
What is the logic behind disinvestment of profit-making undertakings while the loss-making undertakings are left
outside.

Three central public sector undertakings are mentioned in this Resolution. They are: Cochin Shipyard Limited,
Fertilizers and Chemicals Travancore Limited, and Hindustan Newsprint Limited. They are all in the State of Kerala.
As far as people of Kerala are concerned, we are morally, economically and emotionally attached to them and are
very much concerned about the privatisation or disinvestment of these prestigious undertakings. Already, Shri
Kurup, who had spoken earlier, had mentioned in detail the various aspects of these three public sector
undertakings.

As far as Hindustan Newsprint Limited of Kerala is concerned, it has been a profit-making undertaking all through
its existence. Whenever there was any problem or any issue cropped up regarding this undertaking, the



Government of Kerala had come to the rescue of this establishment. Even now when the Government of India has
decided to privatise or disinvest this establishment, the Government of India have not sought any opinion or advice
from the Government of Kerala. We do not understand why such a very important decision is taken without
consulting or seeking suggestions or advice of the Government of Kerala.

In this connection, | would like to state that while the evaluation work of the public sector undertakings which are to
be divested is undertaken, their actual or real value is not taken into account. | will give you the example of BALCO.
BALCO has thousands of hectares of prime land. Mr. Chairman, Sir, you will be knowing more about that.
Thousands of workers are working there and even a layman would be able to evaluate it correctly. It was having
assets worth more than Rs.5000 crore but it was sold at throw away price and that too to a black-listed company.
What is the interest of this Government in doing things in this manner? That is why, | said it has no direction. When
this new economic policy was initiated by the Congress Government, their Party, which was in Opposition at that
time, had opposed it very strongly and ardently.

But when they came to the position of Treasury Benches, they have started loving this policy much speedier than
the Congress. More ardently and with greater interest, they are following the New Economic Policy. When the New
Economic Policy was introduced, we were made to understand that the developments that are brought about as a
result of the New Economic Policy will be brought to all the people. Whether they are rich or poor, the benefits
would be brought to the hands of all the people and the major portion of the sale proceeds of disinvestment of the
public sector undertakings would be actually utilised for the social sector and social welfare activities. But what is
happening now? The Government of India led by the BJP, who had raised the swaraj and swadeshi slogans, are
actually selling all our profit-making undertakings to the multinationals who are foreigners. Here, instead of investing
the proceeds of sale in social welfare activities, actually they are trying to build up the budgetary deficiencies with
these sale proceeds.

I would like to bring another point as a part of this discussion. At the time of the election in 1999, through their
manifesto, they had made promises to the people at large that when they come to power, their Government would
actually create ten crores of new employment opportunities. What are they doing now? They are actually making
people more and more unemployed. When these public sector undertakings, especially profit-making undertakings,
are sold away at throwaway price, what are the bidders going to do with the people employed there? We can see
the experience of any number of such institutions particularly that of BALCO. What is taking place inside the
establishments now? Once these public sector undertakings are sold to the private entrepreneurs or when they are
disinvested, the first decision taken is to cut the size of employment at large. And this is being done in Government
service also. After this Government has come, we find one thing. After retirement, some posts become vacant. They
have not been filled up and they remain like that for one or two years and then such vacancies cease to exist.
Already the Government had made it clear that 10 per cent of employees in the Government service would be cut at
the rate of two per cent per year. For five years, it would become ten per cent. Is this the way they are solving the
unemployment problem? Unemployment problemis escalating and when the unemployment problem is escalating,
the responsibility of any responsible democratic Government is to solve the problem and give more and more
opportunities to the unemployed youth in the country. Instead, with this kind of a disinvestment policy, they are
actually adding to the very serious and grave unemployment problem.

Now, for argument sake, if | say that if FACT or Hindustan Newsprint Limited or Cochin Shipyard is disinvested, the
first step that the bidders, that is, those who are buying the establishment, will do is to drastically reduce the
number of persons employed there. This is what will the Government be doing? Will the Government be in a
position to do anything in this regard? This is closely associated with that also.

Another point is, this Government is withdrawing from all social welfare activities. Everything is being given to the
NGOs and other organisations. There is no co-relation between the promises made to the people at the time of
election and what they are actually doing now. They said at the time of election that if they would come to power,
they will do such and such things. One promise is to provide ten crore employment opportunities.

Now, they are reducing the already existing employment opportunities. Regarding FACT it is already mentioned that
it started incurring loss only very recently, after a court judgement. Even then, in essence, it cannot be called or
treated as a loss-making establishment because ammonia plant is there. That is an asset. More than 2,500
hectares of prime land is with the FACT. If this is disinvested, this prime land which belongs to FACT will be
grabbed by the company and will be divided into pieces and sold. There is no doubt about that. What about the
plant itself? Crores of rupees worth plants are there. Five thousand persons are directly employed in that and many
more are indirectly employed. They are all going to lose employment.

There is no doubt that bidders who will get control over these establishments or public sector undertakings will
definitely throw all employees out and will bring in new employees. Their policy would be ‘hire and fire'. We are
already experiencing that. The policy of these bidders would be 'hire and fire'. They will hire people for a short while



and once their aim is achieved, they will throw them away. Thereby, they will be able to increase their profit
because they are profit mongers. They have no interest in our country and they have no interest in the welfare of
our people.

| do not want to lengthen my speech. My request is that the Government should come forward with an open heart it
should review its disinvestment policy.

In fact, | can say, on the basis of the statistics provided by the Government itself, that GDP has not increased much.
There is a difference of just 0.01 per cent in GDP between the previous decade, that is, a decade before the new
economic policy was introduced and the decade when the new economic policy with liberalisation, privatisation, etc.
had been introduced. | am not quoting from my own sources, | am quoting from a reply which has been given to me
this week. The difference in the GDP between the decade starting with 1981 to 1991 and the decade between

1991 — when the new economic policy with an element of privatisation was introduced — to 2001 is just 0.01 per
cent. Only 0.01 per cent of GDP was added during this period. Where does that additional GDP of 0.01 per cent
go? Does it go to the ordinary people who are toiling in the fields and in the factories or who are starving? Does it
go to these people? Who gets the benefit? Actually the benefit goes to the multinationals and economically powerful
people.

If this Government adopts these types of policies, then | am sure the whole nation will be derailed as far as the
economic conditions go. Naturally, it will derail the social welfare activities which India had been able to undertake
after Independence. So far, this Government has neglected the social sector.

The Government is just completely shaking off its responsibility. It is just going out of this responsibility. Then, why
should there be a Government?

So, under these circumstances, | would very earnestly appeal to the Government and to the hon. Minister who is
present here to give specific answers to all the issues which we have raised in this House in this regard on the
Resolution. | would also request that this policy should be reviewed. The profit-making undertakings should not be
disinvested.

With these words, | conclude.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, at the very outset, | would like to say that | strongly support
the Resolution moved by Shri Suresh Kurup. Before doing that, | have to make some observations with regard to
the functioning of the Private Members' Business.

In all the Houses, both in the State Assemblies as well as in Parliament, one day is specifically set for the Private
Members' Business. It is as important as the Government Business. Suppose there is a holiday intervening. Then,
there is the practice of converting another day into Private Members' Business day. Why? It is because the Private
Members' Business is given topmost priority.

Yesterday, we had a function in the Central Hall of Parliament. The Rajya Sabha was celebrating its 200" Session.
There was an assessment made by the hon. Chairman of the Rajya Sabha in which he has categorically assessed
that the Private Members' Business - the Bills moved and the discussions that took place inside the House — was
given so much of importance. He said that so much importance was given to the business transacted in the Upper
House with regard to the Private Members' Business. So, it is self-evident that this Business is a part and parcel of
the Business of this House. It has an importance as the Government's Business has. But, unfortunately, | see that
there is a tendency that the Government is not giving any credence to the Private Members' Business that is
transacted in the House. It is an irony of fate that the Government which is very much interested in the privatisation
process is not at all interested in giving credence to the Private Members' Business. | do not know the reason for it.
One thing is that the first one is profitable and this is not profitable. It may be the reason....(Interruptions)

| am not questioning the authority. It is not a question of observing certain rules. They can say that the hon. Minister
is present. It is not a question of the presence of a Minister or the absence of another particular Minister. The
important thing is the approach of the Executive to the Private Members' Business. If at all

any Minister has any other business, he must cancel the other business and attend to the Business of this House
when a particular business pertaining to the subject of that Cabinet Minister is taken into consideration in this
House. It is the bounden duty of the Minister in charge of that particular Ministry to be present here. Since they are
not attaching any importance to it, nobody is here. Why? Why should we be here? The Government is attaching no
importance to this business. If the Government has attached some importance when the Private Members' Business
is taken into consideration, if the Cabinet Minister is present, then the other Members will also be present here.
Now, it has come to such a stage that the Resolution moved by a Member from Kerala is to be supported by the
Members from Kerala only.



There are 545 Members in this House. Kerala is having only 20 Members. It comes to only three per cent of this
House. Nobody is interested in this Business. Nobody will come. A Member from Kerala moves a Resolution and
mostly another Member from Kerala is supporting it . All the Members from Kerala are here. We have to do it
because we cannot lose it. This is the position.

If the Government had taken all these matters seriously, definitely more Members would have been present here.
Now, they think that it is only a ritual matter like offering a pooja in a temple. We are performing a ritual as if we are
doing a pogja in a temple.

Sir, 1 do not have any dispute with you. You are perfectly all right. | do not dispute that fact. But the question that |
am raising is about the approach of the Executive towards Private Members' Business. The Prime Minister is
expected to be here when Government Business is taken up and he has to reply.

Sir, after all, what is parliamentary democracy? As we all know, tolerance is the essence of parliamentary
democracy. The Executive must have tolerance to hear the views expressed here. They may not like it, but the
essence of parliamentary democracy is that divergent opinions and different kind of opinions must be expressed
here. What is the cornerstone of parliamentary democracy? It is openness, plural society and not one view, but
divergent views also will have to be taken into consideration with a tolerant approach. Where is the tolerant
approach now?

Now, we are discussing a matter which is against the declared policy of the Government. According to them, that
policy may be correct, but even then the Government is bound to hear divergent views. The policy decision is taken
by the Government and presented here. But they are not interested in hearing the opposite side. So, why should |
be here? Why should | waste my energy? Should it become a futile exercise? With all humility | want to ask this
question to the Government.

MR. CHAIRMAN : Shri Varkala Radhakrishnan, Shri Suresh Kurup has drawn the attention of the Government to
this point at the beginning of this debate and now you are also drawing the attention of the Government to the same
point.

SHRI VARKALA RADHAKRISHNAN : Sir, as per rules, they can argue that a Minister is present. If that is the way of
doing things, it is all right. I, once again, repeat that if the Executive had taken a serious view of the matter,
definitely more Members would have been present here. Now we all know that nobody is interested and nobody is
taking a serious view of the matter.

SHRI RAMESH CHENNITHALA : Shri Thirunavukkarasar is a capable Minister.
SHRI SU THIRUNAVUKKARASAR: He is talking about other Members, not about the Minister.

SHRI VARKALA RADHAKRISHNAN : | do not challenge the ability of the Minister. | have the greatest regard for him
and | have the greatest regard for the Labour Minister also who is present here.

MR. CHAIRMAN: The hon. Deputy-Speaker has disposed of this matter. Kindly proceed ahead now.

SHRI VARKALA RADHAKRISHNAN : Sir, hereafter, they should make a serious attempt to see that Private
Members are not treated in this manner, without any seriousness. The Government should, at least, convince us
that they are equally serious about Private Members' Business transacted on every Friday. Today, we are
discussing Resolutions. The next Friday, we will be discussing Private Members' Bills. Through these Bills and
Resolutions, we are bringing up certain policy matters. We are trying to bring about some social change by bringing
up Resolutions like this. That is the purpose for which a Private Member's Bill is introduced here and same is the
purpose for which a Private Member's Resolution is introduced. They are introduced here with a specific motive.
But, unfortunately, they are not taken into consideration seriously by the Executive. The tendency has gone to such
an extent that nobody is interested and nobody takes any serious view of the matters raised here.

Now, the subject of this particular Resolution is a very serious one. We all know that privatisation creates many
problems. All the public sector undertakings were instituted and were functioning under a statute.

17.00 hrs.

The State Government as well as the Central Government jointly cooperate in taking over a private undertaking. As
Shri Suresh Kurup pointed out, the State Government will be prepared to give even forest land worth crores of
rupees. Even properties are surrendered under a Memorandum of Understanding entered into between the State
Government and the Central Government for opening a public sector undertaking. When this undertaking is
disinvested, nobody takes care of the contribution made by the State Government. Thousands of acres of land
worth crores of rupees are lost to the private sector. But who cares? There is no guarantee that the State would get



back the land that was donated free-of-cost when the public sector undertaking was started.
SHRI RAMESH CHENNITHALA : The State Government provided enormous raw materials to the HNL.

SHRI VARKALA RADHAKRISHNAN : Thousands of acres of forest land were given to the Print Factory near
Kottayam. Suppose that is disinvested, who will take care of the forest land? It will go to the private party who bids
the highest amount. We will have to understand the very serious situation that is arising from this Act.

Even today, we are discussing the way in which the Indian Airlines is to be disinvested. There is a discussion in the
Press about the Indian Airlines and the Air India. There is a dispute. It has been mentioned that the Air India will be
able to fly its flights to foreign countries at a cheaper rate. Hitherto they were operating at a higher rate. Now they
have come forward that they will operate it at a cheaper rate. Now private airlines have also been allowed to
operate foreign flights. The sky is open to all for operation. Nobody can fear. Everybody can operate in the skies
within the Indian territory. We will also fly. But nobody is concerned how it will end. The security of the State has not
been taken into consideration. Even now that discussion is going on in the Press.

Last time, when privatisation of petroleum products was being discussed, we pointed out that the nationalisation of
a petroleum company was done on the basis of a statute passed by this House. In utter disregard of that statute,
the Ministry decided to disinvest the entire petroleum business. With what result? The Supreme Court intervened.
The process was illegal. You cannot do it without the consent of the Parliament. So, they do not care for the
consent of this House in the process of disinvestment. They are not worried. It is not a gift of the Supreme Court.
The Supreme court simply pointed out the law passed by the Parliament. The Parliament passed the law for
nationalising some foreign companies in India. To nationalise those foreign companies, we had to step in with a
Central statute. That fact was not taken into consideration. In their haste of disinvestment process, they have done
it. They do not consider about the involvement of the State in all these matters. They are not worried about the
interests of the States. They are only concerned about the selling process alone. So, | fear that this will lead to a
situation where nobody's position will be safe in India. So, | strongly oppose the policy of the Central Government in
the matter of disinvestment.

SHRI SHIVRAJ V. PATIL (LATUR): Sir, | am speaking for record and | realise that the attendance in the House is

very poor. | am not speaking simply to criticise the Government. | do not want to take the pleasure in finding faults
with the Government just for the sake of finding faults with them. | am not speaking for the publicity also. But | am
speaking because | have a very strong conviction in certain matters.

I think, what | feel should form part of the record so that at some time in future, it may be looked into and then it can
be assessed in the correct fashion. If what | say here creates an impact on the Government and helps the
Government in taking decisions in correct manner, we would certainly be very happy.

Unfortunately, all important issues are being discussed in the period in which the Private Members' Business is
being discussed. The important issues should be discussed in the period, which is available for the Government to
discuss the important policy matters. When the Government Business period is there, we quarrel, we rivet our
attention on petty matters and when there is nobody in the House, we take up the momentous issues.

The last Friday, we discussed the issue of unemployment, self-employment and as to how we can help the citizens
in our country to help themselves to provide employment and self-employment. This time, we are considering again
one very important policy matter relating to the privatisation.

| would like to make it very clear at the start itself that the Congress Party is not opposed to the concept of private
people or private industry contributing towards the development of the economy of the country. It has to be borne in
mind that it was the Congress Party, which allowed the entire agriculture to be in the hands of the private persons.
It was the Congress Party, which allowed the entire trading activity to be continued by the private persons.

The small trade, the medium trade and the big trade, imports and exports are also with the private sector. Excepting
for MMTC and STC and a few other such trading organisations, the entire trade is in the private hands. The
industry is in the private hands. The entire industry — small-scale industry, medium-scale industry, big industry, and
the consumer industry — is in private hands. It is only that industry is with the public sector in which the private
sector was unwilling to enter into at the initial stages.

When the question of exploring the possibility of drawing oil from the earth was considered, the private sector was
not willing and the Government could not have waited for the private sector to develop the intention, the desire and
the strength to enter this area. Civil aviation was also in the private sector. When the Government asked the private
sector to develop the civil aviation, they had expressed that they were not in a position to spend the money in civil
aviation and that is why they would not be able to do that. Only then, the civil aviation industry was nationalised.
And when it was nationalised, it was not retained with the Government officers, but it was given under the charge of
Shri J.R.D. Tata, who was interested in development of the civil aviation industry.



Aeronautics was developed through the public sector because private sector was not willing to do that. The
shipping industry was developed through the public sector because the private sector was not interested in doing
that. So, it is only in those areas where the private sector was not interested or where the private sector felt that
they could not wait for a long period of time to get the returns out of the investment they were going to make, the
public sector units were established. All power generating stations in the country were developed through public
sector and not through private sector. There are a few private sector power generating units in India. But, majority
of the power generating units in the country were established through public sector. If we had not done that,
electricity would not have been available to the farmers, to the industrialists and to the people living in the remote
parts of our country. These public sector undertakings did generate electricity, and did give electricity to the people.
If they had not done that, this kind of development we find today would not have taken place. Now, if we had waited
for the private sector to invest in power generation, we would not have done that.

Sir, in Rajasthan the previous Governments had decided that the power should be generated with the help of the
private sector. For 15 years they waited for the private sector to invest in power generation and for 15 years the
investment was not done. And not even one single megawatt of electricity was added with all the good intentions of
the Government and the Chief Ministers of that time. The policy was wrong. The private sector was not willing to
invest and that is why not a single megawatt of electricity was added. When the previous Government, Shri Ashok
Gehlot's Government, came there, he very rightly decided = | am sorry for him what he had done was not properly
appreciated — that if the private sector was unwilling, the public sector will invest. And he did invest through public
sector, and he did establish a capacity to produce nearly 1500 megawatts of electricity within the period within
which it was expected to be completed from the date on which the job to establish the power generating units was
started, and he saved some money also. Then, at the same time, he said if any private industry is willing to come to
Rajasthan to generate power, they would give them the opportunity to do that. But, if they are not going there, they
will do it on their own.

Sir, every time, when the power generation question arises in the House, | wanted to ask this question. The 9" Five
Year Plan had a target of producing 48,000 megawatts of electricity. And this target was reduced to 28,000
megawatts of electricity. Even this target, which was reduced to 20,000 megawatts of electricity, could not be
fulfilled. Why did it not happen? It was because the policy of the Government was to depend upon the investment to
be done by the private sector. Once this decision was taken, the Government did not invest in power. Maharashtra
Government relied upon ENRON. ENRON power is not available and public sector units are not established.

Then, how do we develop industries? How do we develop agriculture? How do we develop other activities if the
power is not available? The Government is responsible for this.

In the past, they had said that where the private sector is unwilling, the public sector would enter and develop
infrastructural facilities. Sir, we have banks and banks in our country. But let me say with all the responsibility at my
command that these banks were not giving credit facilities to the agriculturists before the nationalisation of banks.
When the banks were nationalised, only a sum of Rs. 200 crore of credit facilities was given to the agriculturists,
Rs. 200 crore credit facilities to 70 per cent people in the country, and for the entire agriculture . After the
nationalisation of banks, the directions were issued and because the banks were nationalised, those directions
were implemented, and today we have a situation in which nearly 70,000 to 80,000 crores of rupees are given as
credit facilities to agriculturists. If we had not nationalised the banks, this would not have happened. If this had not
happened, we would not have become self-sufficient in foodgrains. Let us not forget it.

Who is going to invest in developing agriculture, irrigation facilities in the country? Is the private sector going to do
it? If the private sector is not going to do it and if only 45 per cent of the land in our country is irrigated and the rest
of the land is not irrigated, what has to be done? The public sector has to invest. If the public sector of the
Government is not investing, we will not have agricultural facilities. | am making all these points to show that we
have accepted the principle of mixed economy in which the private sector will have a dominant role to play and the
public sector has an important role to play in the areas in which the private sector is not willing to enter. This has to
be understood by the Government.

What is the present Government doing? What kind of policy is the Government following? | am sorry to say this, it
pains me and | do not want to criticise the Government. If we do not criticise the Government even sitting on these
benches, the Government will continue this policy. What kind of policy it is?

You are taking pride in privatising the public sector undertakings. Whose public sector undertakings are they? They
do not belong to the Congress Party, nor do they belong to BJP and nor do they belong to the Ministers in the

Disinvestment Ministry and the Finance Ministry. Let us understand this. They belong to the people. It was, with the
people's money they were established. When the public sector undertakings were established, a lot of time, energy



and efforts were put in to plan, put in to see that the public sector undertakings came up.

You are sitting there and taking pride in putting your signature on a piece of paper and handing over these public
sector undertakings to the biggest bidder in the society. Now, you will be able to do this only with respect to 300 or
400 public sector units that you have with yourself. What will you do afterwards? Why do you take pride and why do
you think that intelligence is required to put your signature on a piece of paper? You do not have the capacity and
efficiency to see that the public sector undertakings, which were established by your predecessors by putting in all
the efforts, run properly. You are not able to make them earn profit. You are not able to introduce new technology
and new methods of management. You are not able to attract more funds to these public sector undertakings to
produce more. This speaks about your inefficiency. If we have to criticise the Government for non-performance, we
will criticise the Government for non-performance in this manner.

We have these Public Sector Undertakings handed over to you. You are not able to run them properly. You are not
only selling the Public Sector Undertakings which are making losses but also you are taking pride in saying that
those which make profits should be disinvested. What is your logic? Because you say that in future if they start
incurring losses, you would not be able to sell them. What a logic! What an incapacity! You do not have confidence
in yourself that you will make them earn profit. What a logic! Everybody writes about it and we are expected to
share about it. Simply, this is the trend you are following.

What is the trend today? The trend today is&€”| am very sorry to saya€’that the Government and the Public Sector
Undertakings should be given to the private sector. | do not mind this. Even private sector is a national sector. But
whom are you giving it? You are giving it to the selected ones. Now, we are very careful in not alleging things
against you, but do not think that the people outside are shutting their eyes and not finding out what you are doing
and why you are doing. A time may come when you will be made to answer as to why you did this. A time may come
when you will be asked to say why you privatised these Public Sector Undertakings and gave it to the private
sector. If the private sector companies are not working, then you give it to the foreign companies. Is this the way
you would like to develop your economy?

Your policy is that the Public Sector Undertakings need to be given to the private sector, and the private sector
companies need to be given to the foreign companies. If the foreign companies want to have a control over your
activities, what will you do then? What kind of privatisation are you doing? You are privatising the shipyards. If you
privatise the shipyards, you take it that you have lost control over the transport over the oceans. If you are
privatising Air India and Indian Airlines, you take it that you have lost control over the skies. You are privatising the
banks. You have lost control over the financial institutions, like the IDBI.

| am very happy and | am not finding fault at this point of time with the Finance Minister or the Government for that
matter. The IDBl was an institution created to help the private industry in the country, for the development of the
industry. It is for giving long-term loan and credit facility to the industry. You are now making it into a bank. When it
is made into a bank, it will give money for purchasing cars, houses and such other things. But the funds will not be
available for the development of the industry and for the development of the private industry in the name of which
all the time you have been talking. Now, how will the private industry develop? | do not understand this. So, you are
not only hitting at the banks or the financial institutions, but also you are creating a situation in which the private
industry also will not develop. This is not correct.

Then what are you trying to do? You are suggesting that all the nationalised banks in which the Government of
India has 51 per cent of the equity should be reduced to 31 per cent. Why are you doing this thing? There are many
private banks. Let them increase their activities and go to all parts of the country.

| know that the Ministry of Finance had given directions to all the urban banks saying that 40 per cent of their credit
should go to the rural areas and 18 per cent of the credit should be available to the agriculture. This direction of the
Ministry of Finance could not be followed. This direction could not create the result which the Government of India
wanted to create. You have some Public Sector banks with you. You will be able to tell them that look, here is a
section of the society to which the finances are required and you shall have to give the financial facilities. You are
not doing it. You are taking pride. Everybody is taking pride by saying that | want to disinvest Rs.10,000 crore worth
of Public Sector Undertakings every year. It does not require any intelligence. It does not require any efforts. It
requires only insensitivity in the mind, not realising that these Public Sector Undertakings are really built with the
money which is given by the people of the country, and you are handing over these Public Sector Undertakings to a
few persons.

Now, this kind of insensitivity is not going to help you. People are not going to appreciate it. Those people who are
going to get some benefit out of it will appreciate it. They will appreciate it but the common man in the country will
not appreciate it. You are not creating jobs, you are not establishing industry, you are not giving money for the
industrial development and you are not spending money for developing such other infrastructural facilities like
power generation. This will not help you.



That is why, the Government of India has no policy of privatisation. Time and again, we got up on the floor of the
House and said from this place that what is your policy. Let us understand. We are not opposed to handing over
some public sector undertaking to somebody if it has to be done. But let us understand what is the logic, what is the
reason, what is the plan, what is the design behind this kind of activity of ours. They say that we do not have a
policy but we will be able to do it. How? | do not understand it. Why are you doing it? Nobody understands it. For
instance, Mumbai and Delhi Airports are to be privatised. Why privatise? Is it because the Government of India is
not able to do it? May | tell you that this privatisation is for the land and not for anything else? | am not entering into
the area of civil aviation.

In Mumbai, JRD Tata himself said that some two lakh hectares of land should be given for establishing international
airport on the main land and let it be done by the private sector. Why should it not be done by the private sector?
Why should the private sector grab the existing international airports in Mumbai or Delhi? By all means give them
the land, give them money and give them the authority to get the technology cooperation from anywhere. But you
do not allow them grabbed the existing PSUs. It is not a privatising activity, it is a grabing activity and it is an
exploiting activity. We are opposed to it. Any private person with a bold heart coming forward and saying that "I will
do this", let him do that. Do not obstruct him from doing that. But what are you doing? Have you realised the fact
that by this kind of disinvestment, you are not adding to any capacity at all? If you are handing over the Cochin
Shipyard to private persons, you are not adding to any capacity to the ship building capacity of the country. You are
just transferring it to them. Now, if a private man, who is going to take it over, is ready to build new shipyard give
himthe land, give him money and say that you develop an ultra-modern shipyard yourself. That would be adding to
the capacity. You will have this capacity and you will have added to that capacity. If you build international airport at
Mumbai or Delhi or Kolkata or Chennai or Bangalore, you would have added to that capacity and you would not
have limited their capacity. The private sector's capacity to add to the wealth of the country should be utilised and
should not utilised in such a fashion that even the existing capacity can be exploited by anybody.

Now, | come to the issue of turning the IDBI into a bank. You may be there and | may not be there, but you will
create a situation in which this bank will not function as the financial institution and the industry will suffer. Why do
you not allow the private sector to have their own financial institutions and collect the money and give the money to
others? Why should they grab the existing IDBI? Why should they grab this Cochin shiphard? Why should they take
over Mumbai or Delhi Airports? Let them develop the capacity. By all means, help them. But here you have no
desire, no imagination, no vision as to how the future is going to develop. You are taking pride in handing over the
property, which was built by your predecessor, to a few persons in the society at the cost of the majority of the
people in the industry, in the trade and the common man also. Now, we are objecting to this.

We are not objecting to the privatisation exercise. | am of the view that any iota of strength which is available with
the private individual and which can be used for the development of the economy in the country should be used.
You give him the freedom, give him the strength; inspire him to do it. But you are not doing it. You are just
transferring the existing assets of the Government to the private persons and to also only a few private persons in
the name of strategic purchasers, that means according to you the purchasers who are able to take it over and run
it properly. This is not correct. You are not doing justice to the country. This is not good governance. This is the
declaration of inefficiency of your governance to the people at large that you are not even able to run the public
sector undertakings — those public sector undertakings which you have not developed but which others have
developed and handed over to you.

You are declaring at the top of your voice, from the top of the South Block that "We are not capable of running it and
you have to make it over'. Tomorrow you will say that — 'we are not capable of running this Government, you have
to make them; we are not capable of making the laws, you have to take it over; we are capable of running the
defence of the country, you have to take it over'. This is what happened in the past. This is exactly what happened
in the past. In the past we gave the land, then we gave the treasury and then we gave the defence machinary to the
foreigners and that is why you were ruled for 150 years by others. You yourself were handing it over.

If you are handing over the shipyards, if you are handing over the airports, if you are handing over the banks, if you
are handing over even the intelligence agencies to the foreign countries, it would be difficult. You should cooperate.
| am not against cooperation. | am against handing over. | am against playing a secondary role in this respect. If you
do not have control over the ocean, if you do not have control over the space, if you do not have control over your
financial institutions, if you do not have control over the agencies, you will not be successful.

Take the case of Hindustan Fertilisers and Chemicals Limited. We have brought about a Green revolution. How
could the Green revolution be brought about? The Green revolution was brought about by using new technology,
using new kind of fertilisers, using new kind of agricultural practices. If fertiliser is not available, you allow any
private person to produce fertilizer. There is no bar. But why are you handing it over? | would not object to this so
much as objecting to handing over the Cochin shipyard to others and about other things also.



SHRI RAMESH CHENNITHALA : The workers' cooperative of Cochin Shipyard is ready to take it over and run it.
Please permit them. ...(Interruptions)

SHRI SHIVRAJ V. PATIL : Yes. ...(Interruptions)

What is the guarantee that these things will work? Have you forgotten that the entire textile industry and jute
industry were in private hands? The entire textile industry and jute industry were in private hands. The entire textile
industry and jute industry did suffer in the past and when it was suffering in the hands of the private persons, it was
taken over by the Government and the NTC was created. The same thing is going to happen to the sugar
cooperatives also in many parts of the country. What is the guarantee that the private sector will not go sick, the
private sector will be able to cope up with the difficulties which that industry will be facing? If you have no guarantee
of this kind, why are you doing these things? What is making you to do these things?

We are very careful and we are very responsible in not alleging anything against you. But you know that nobody
feels that this is done with a clean conscience. | am not saying against any individual as such. You may not get the
returns immediately after the transfers. But you may get returns when you need the returns to manage the elections
and if you are managing the elections in this fashion you may get the money; but if the people understand this, you
will not get the votes. If you get the votes that will be very temporary because the very basis of this is not correct.
You are not doing it in a correct manner. This is not done for good reasons. That is why this is happening.

Unfortunately, when nobody is here, we are talking about it and whatever we say will be lost in the thin air — it may
be on the record — and the Government would not be required to respond in any fashion. They would say that they
did not hear. The Minister may say 'l do not understand. | am not required to reply to it. Why is the time to be
wasted in replying to this kind of an argument? This is not in tune with the present times.' Now, what is not in tune
with the present time? The policies which you are trying to adopt, let me tell you, are not the policies which the IMF
and the World Bank are wanting you to do. If you attend the discussions in the World Bank and the IMF also, you
will find that they are not for this kind of policy. Maybe, you are getting dictates and some suggestions from here
and there and you are following them, but if you go there and attend their proceedings also, you will find that this
kind of policy is not helping any country. What happened to Mexico? What happened to Brazil? What happened to
Argentina? They followed this kind of policy. They have not come out of their economic difficulties.
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MR. CHAIRMAN : The hon. Minister may reply now.

SHRI SHIVRAJ V. PATIL : Sir, we have no objection to the Minister's reply, but he himself had stated that let the
Minister of Disinvestment reply to the debate. We can wait for that reply because the Minister may not have the feel
of it. After all, he is briefed, he is quite capable and he will certainly reply, but let it come from the heart and let it
come from the core of the problem. If he feels like replying, we have no objection.

MR. CHAIRMAN: You have to decide that.

SHRI SU THIRUNAVUKKARASAR: Mr. Chairman, Sir, | am not insisting that | should reply to the debate. It is left to
the House. If you feel that the concerned Cabinet Minister should come because you want to hear from him, then
you can do like that.

SHRI SHIVRAJ V. PATIL : This does not mean that we have any objection to your replying to the debate. We just
mean that after all you are holding a brief for him. If he replies, it would be better. Let him reply. We are not on small
issues, we are on basic issues.

SHRI SU THIRUNAVUKKARASAR: | am leaving it to the House. Mr. Chairman, Sir, the hon. Members who have
spoken and participated in the discussion and yourself have to decide this. If you decide like that, you can take it up
next time. If you want me to reply, | am ready to reply.

SHRI RAMESH CHENNITHALA : Let the Disinvestment Minister come and give the reply.

MR. CHAIRMAN: We have started this discussion at 1550 hours. The time is over for this. We have to extend the
time for this, if you are going to take it up in the next session.

SHRI SHIVRAJ V. PATIL : It does not matter, Sir. The Minister can reply later on. Since there is hardly ten minutes
time, you can either adjourn the House or take up some other resolution.

MR. CHAIRMAN: We have to extend the time by half-an-hour so that the Minister can reply.
SHRI SHIVRAJ V. PATIL : We are not objecting to you. Please do not misunderstand us.
SHRI SU THIRUNAVUKKARASAR: What is the decision, Sir? Should | start the reply?

SHRI ADHIR CHOWDHARY : Sir, our contention is that he is not concerned with the Ministry and the Minister
himself acknowledged that it would be better if the reply could be given by the Minister concerned.

MR. CHAIRMAN: As per rules, it is difficult because if you have to adjourn this debate, then it will come only in the



next Session.
SHRI SHIVRAJ V. PATIL : Is there only one Friday and not two?

MR. CHAIRMAN: Next Friday, the House will be taking up Private Members' Bills and, therefore, it will have to be
taken up in the next Session.

SHRI SURESH KURUP : Let it come in the next Session.

MR. CHAIRMAN: The House can decide it. Is it the pleasure of the House that this debate should be adjourned and
taken up in the next Session?

SOME HON. MEMBERS: Yes.
SHRI SURESH KURUP : Let it come in the next Session. It can be carried on to the next Session.
MR. CHAIRMAN: Okay, | will put the question formally.

SHRI RAMESH CHENNITHALA : Till then, these institutions should not be sold out. weica, s & Tger @ A =T wvematt
@I I o]

17.47 hrs.

Motion Re: Adjournment of Debate
MR. CHAIRMAN: The question is:

"That the debate on the resolution regarding privatisation of Central Public Sector Undertakings by Shri
Suresh Kurup be adjourned to the first day allotted to the Private Members' Resolutions in the next Session."

The motion was adopted.-----
17.48 hrs.
Motion Under Rule 388
Re: Suspension of Rules 30 and 29
MR. CHAIRMAN: The question is:

"That the provisions of sub-rule (1) of rule 30 and the proviso to rule 29 of the Rules of Procedure and Conduct
of Business in Lok Sabha in their application to the debate on the resolution regarding privatisation of Central
Public Sector Undertakings by Shri Suresh Kurup which has been adjourned today to the first day allotted for
Private Members' Resolutions in the next Session, be suspended to enable the Resolution to be set down in
the List of Business without Ballot as the first item therein."

The motion was adopted.

DR. SAHIB SINGH VERMA: The reply of the Minister will be given on that day.



MR. CHAIRMAN : Now, Shri Suresh Chandel to move his Resolution. ----- Not present.
Shrimati Renuka Chowdhury to move her Resolution. - Not present.

Shri Sunil Khan to move his Resolution. - Not present.

The House stands adjourned to meet on Monday, the 15th of December, 2003 at 11 a.m.

17.50 hrs
The Lok Sabha then adjourned till Eleven of the Clock

on Monday, December 15, 2003/Agrahayana 24, 1925 (Saka).




